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NATIONAL COMPANY LAW TRIBUNAl,
MUMBAI BENCTI. MUMBAI

CORAM Present:

C.P No. 1a49l(MAH)/2017

SHRI B,S,V. PRAKASH KUMAR
MEMBER (J)

SHRI V. NALLASENAPATHY
MEMBER (T)

ATTENDENCE-CUM.ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 2I. 1 I.2O 17

NAME OF THE PARTIES Kalpesh Khushadas Goradia
V/s

Madhu Tex Industries Ltd.

SECTION OF THE COMPANIES ACT: I & BP Code 2016

S. No. NAME DESIGNATION SIGNATURE

F, !. M, Ri",&4
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AJv D lb
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V. NALLASENAPATHY
\l('mbcr (Tcchrljcnl)
Encl : Consent Terms.
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s.s.v. pnaxasH kuNren
Memb('r lludirinl)

Mv (vt

ORDER
CP No. 1449/ I&BP/NCLT/MB/MAw2017

Looking at the Consent Terms filed by the petitjoner, this Companv l,ctition
is dismissed as withdrartn.
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DARRYL B. PEREIRA Oll: clo Pereira & Associates,

Flat no. 604, 6th Flr, Pooja APts
Behind Parsi Agiary,
Chinchpokli Road, Off Hill Road,
Bandra West Mumbai 4OOO50
Tel No. +91 9L67734342
Email :darrylpereira@Yahoo.com

B.Com, LL.B.

Advocate High Court

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL C. R.NO. T

MUMBAT BENCH, MUMBAI IgB c-o& 9c1

CoMPANY APPLICATION (MAt9 NO 1449 Or 2017

Kalpesh Khushaldas Goradia "' Applicant/operational Creditor

V/s

Madhu Tex Industdes Limited ...Responden Corporate Debtor

To,

The Registrar

National ComPanY Law Tribunal,

Mumbai Bench. Mumbai.

Dear Sit,

on 20th November 2017 the aforesaid matter was mutually settled and a hand-written

Memo Of Settlement was executed between the rcsp€ctive parties and filed in Court which was

taken on record with rhe understanrting that the Operational Creditor will file Application for

WithdEwal of maner the next day.

Accordingly, the Operational Creditor hereby makes thi

aforesaid matter. Please find enclosed Demand draft no 637273

Rs.1,000/- as per rules.

Mumbai dated 21'rDay ofNovember 2017.

D. B. Pereim

Advocate for Operational Creditor
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NATIONAL COM

s Memo for Withdrawal of the

dated 2Od November, 2017 for

Kalpesh. K. Goradia

Operational Creditor
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BEFORE THE NATIONAL COMPAIIY LAW TRJRUNAL

MUMBAI BENCH' MUMBAI

CoMPANY APPLICATION (MAIN) NO 1449 Or 2017

Kalpesh Khushaldas Goradia ApplicanVOperational Creditor

V/s

Madhu Tex Induslries Limited .Responden CorPorate Debtor

Sir

To,

The Registrar

National ComPanY Law Tribunal'

Mumbai Bench, Mumbai.

event the cheque gets dishonorcd as per the terms

Mumbai dated this 2lst day ofNovember,2017

The aforesaid matter was listed on 206 Novcmbq 201? for hearing when palties mutually settled

the matter and filed a hand-wdtGn Memo Of Settlement rvNch was executed between the

respective paiies and frled in Court.

As p€r the Memo of Settlement dated 20ff November, 2017' the Operational creditor is making

this Memo of withdnwal ofthe aforesaid matter with liberty to move this Hon'ble Forum in the

$\"e
D. B. Pereira

Advocate for Operalional Creditor
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Kalpesh. K. Goradia

Operational Creditor
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